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Chairman,  Kendriya Vidyalaya  Sangathan 

1459. SHRI DAVID LEDGER: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
answer to Unstarred Question 2606 given in 
the Rajya Sabha on the 13th March, 1992 and 
state : 

(a) whether the Chairman, KVS is com 
petent to approve the decision of an out 
going Chairman arrived at without being 
authorised therefor and without any refer 
ence to the Board of Governors of KVS ; 
and 

(b) if so, the relevant provisions and if 
not, the validity of the order dated 3rd 
August, 1988 of the then Chairman, KVS ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH) : (a) and (b) Since the Board 
of Governors of Kendriya Vidyalaya 
Sangathan itself authorised the Chairman to 
take a decision on special dispensation 
admissions in the light of the report of the 
sub-committee, there was no need to make a 
further reference to the Board of Governors in 
this regard. 

  


